259 Bills Introduced

CONSTITUTION (AMENDMENT)
BILL#*

(AMENDMENNT OF ARTICLE 348)

ot 3w W wn (grETane) |
aaafy wgrzar, & weara war g fw
Wi & gfram & e dataa 5@
¥ fagrs 1 A0 T F gnfa o
Ll

MR. CHAIRMAN : The question is :

**That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."

The motian was adopted.

€t 3w sTwrar @t F frdgs A
e g

SHRI'S, M. BANERIJEE : Madam,
Mr, Nath Pai has come.

MR. CHAIRMAN : You would like
to move your Bill 7

———

WORKMEN'S COMPENSATION
(AMEMDMENT) BILL*

IAMENDMENT OF SECTIONS 2 AND |5)

SHRI NATH PAI (Rajapur) : Tbeg
to move for leave to introduce a Bill
further to amend the Workmen's Compen-
sation Act, 1923,

MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill further to amend the Work-

men's Compensation Act, 1923.”
The motion was adopted.

SHRI NATH PAI: Ilintroducet the
Bill.
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CONFERMENT OF DECORATIONS
ON PERSONS (ABOLITION) - BILL
Contd.

MR. CHIARMAN : Now we come to
the consideration of the Bill movd by Mr.
Kripalani.

Shri Yamuna Prasad Mandal to
continue his speech. 1f the hon. Member
comes to the front bench, it will be
better.

=t agAr e wER (FEEgT)
waafa agizar, & ga @ sy @ @
fo 7z smfaar v wdezo ag 2@
fafisr 91 & | e 1w |ar 7 fe=dy
EIETFER A AW A DRI AG
TR o zisfeem &t f2d Hwm
a® ¥ swiafa fear e safma) #1
giferal & favfea szar, fagfea s<7
&t 19 §Y a1 gt Iurfuat 78 & awdl,
qg AAEIT FY g § 1 F FgAT Wmgan §
fiF Ioifuat o= wAFTT 7 S AT E-
Zrgferm e EaRoM WX g fewde
Favg 1 w2 oY fa=r Qo fram @ waranet
f ¥ I 3% qqwg Infaai 51 M
g T AAH FT A g Ag WF I fawm
q snfge 7Y gar | 9= 98 AwHFZ ¢
Jra @ g W @ 98 g ¢
zrgfes w1 g § 23 & Svrewe | A
Fayat sgaraarg feag & s
g AR gwifuar W @R
wray # A4 oF gwra o fom, are g
Hgd dIT gAF @EY @0 CeETEal-
fifear @ & M7 2@ & fF arsfeew At
F@IwA W AT AT H fRaAr @R
&1 |ty afrgw & YW A, 33-a =wifa-
FT 291 #, Ffear § 70 /TRl §
gorfiat & oY @ 0 wAgE ¥ aefoa

*Published in the Gazette of India Extraordinary, part I, section 2, dated 11-12-70.
tIntroduced will the recommendation of the President.
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FY gw @i wfaum § wor w1 fqm
g T AmEHrAgY | guieg & Fgm
AT HEONT WHFT Y fF oy F fae
¥ g are wifge adt grar fas gm =i
A A W FTH W qF FIEEIEINA D
famres fegr & 1 Surfargt @ gw &
faq 7€, a7 2T & 9T wAww XA
£ 1 39T AT AT gATL FUIgE A,
g1} 99 ag fagre d @ & gwo@m
AFF § IR w1A7 A, 42 fag R,
gardY @fagra a9 § sree IFIA T7T
Ageaqe Wi faar, ag €@ faw )
ares F 73 av ar3g w1 A a@ glaar
g M e 3 & A g faw @
INfg 2y & d9g F gya W)
gafe & @@ fasr &1 &Y 03 A & fadm
F@T g Fife fava & A qa 2 &
TTaT Jurfuat ot AT fag J@
grafeem 3 gr am fawms & ogn
ami A fag swg ¥ @@ frar 99
T A7l 7 fAama qigggaga A
i dt zigfesg ¥ fasre &, 2w
38 qaft & fa=is a1 @fag & fex
OF are Famerar 91 ¥ fagga wwm,
ALY T, FIASZ A1GAT FEAT fF
ag T4 faq sramg F )

o frar mv (A9 @ gwafa
agraar, § 3 fans &1 @wda s
g | ag Y AN, qgReT W AT
o g I w1 fawfaar Ay &
T TAT I B ITAT AF  sAfAT A
mga 1ar 2 fF fam =1 § ag swmfaxi
a1 IF1ory fan ard § gad 3o newe
AT Er TE ® I HAST WA F -
3z137, AT 7 /A fIar F@ A1 W
amt sraaa g 5 fma @mi &1 ag
gaiferat & st 9 1+ I3 AT F 37
rrefrsm foaa @ &1 06 @i i & grak
9T g Fg %7 & (& aAra I 7199
& TF & A1 AT 9T 9IS ATHG-

(Abol.) Bill

AT & fgrgear § 9493 w0 | TA-
fag gamX amrwr & $2 T ami frag
wrer #33 ¥ frm@ ST gAmd agl
IR IIFTL W@ | HATART § a3 ZATA
gfeewto g g g a1 AR aga
aml § gfeeFion qigr aga gum W
#feT ag faafaan o Wit <A, 958-
499 &7 qgast & @ A7 fag
areIg § gTA1T 3 @ g EE U qar
gar & 1 Hwaar § fF yeafza
AT ¢ AR GATH § | ZATU AFHL
quISEIZ ¢, AN F1 2 FEH T
9 W, FIAT &1 TS F7 A,
FUTY FX ATIAT I | AfFw g
®Y sfa $ TR 9T A9A4T ], T@ET Y
gt &t & w3 grm e gad
To gafer a1 gomr & a1g At
Y ag Som ga 2igfew ¥ 7 3 Fr A
eqH YT Ry &1 Sar fF 91 R &
fagafez S eq & a1 7@z W @
and & 1 S F1E Sq@T AZAT FIAT 2,
1@ #, Fraradfza # ar v §, @
frardi 8, @1 34 TN & ®7 A 58
o o7 | AFd §, A a1g ¥ dewigA
2g%d § | 99 qF 94T qIAT 2, A«
AME HIATAT § FIC IS AAM  FH
qF IR g AT 9X 95T AAM qq
aa g g gedAr g, wfE faw
FATeqT & A AT & IAH GIET qor
& Q@ AT A @ 1 ATTR AIAX § AT
q%1 & JFA A ag € W F gy
¥ ar grar 3 ar e F6r aam aya?
gAmAd ITAT FFgT A A1 TN
FET 74T A TIITT F4TEY, A AT TAA
FAMAET &1, g7 98 TG FT 8T Y,
€Y7 37 A9g @A 37 A A9, T8
it Ag 25 (AT 39 a9q F 7 d7on
# arF 9Y1 39 T F1 |04 1T &
a1 ara # gy IAFT I3 T Aed g,
afr aig 7 orearfgT &7 awa &1 &
ﬁfﬁ@%ﬂﬂmﬁfm%ﬂ’!ﬁ,
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[ =t forg =7z @ir]

FILGH FT JAET T3 & 77 71
dT g qIg F FIAT F IAAT gH
©AT $T AFF 8, gL ®q F I
STEarET & @Fa §1 At o N 3w
Z 1 & qgu-wan, 979 o1, W@
Ta §F Oar Aew gar § f§ A
IR Al #1247 ;gdr @ & 9
TERC E a1 3ad fganafaaa £ &
Fgar g g v #ar WG @ F0
ZNIEH FAATA %t &1 AZY 1WA AFKGT
27 gaEEr St @ gaifagi #r 3w
AT 7Y awar, Ia &A1 a7 Wi A
IHRA T3, AT Foe¥wg 9T
fafla & a1 &1 agl
ga fedl sarendy &1 Ao &lo o
Frfaa & fAFT 57T 20T F FTEH
qz 77, AiET A &9 §, 991 agi g3
FT ¥99 @y G, IT faAl A
FaraTr S 5@ RF 7 & FfET A+
gfezgior a94i 2qr 2, ¥ g% § @87
@ & fFfesa ¥ 2, g6 &1 adar g
fF zg I0fy aff fo= g &
arrt &1 3arfu & o 1@ B, S FwH
gfezsion & waga g 91T 3o T qrgw
giar & f& =iogat &1 gfaar amd s
@ &1 afag ag fowfaar @@ g
Fifg | BUIY A&7 ATHATE F1 TET
g g arEl gAIS q gw FgOed § F
g SISl & SEd gt €, SfFagm
FUad 1 qEF A0@d 1 F ag g
. ®ga1 (% zaw uemege FaAfedy @
Srgi, ad a1 Ag 8, Afwa dar @R
g faas A Fgr g, ag 1F g &
fredt &1 HglenT 7% A%7 §, ¥ Fg
g%d 2, aa famar W & way
featom &g @, A@A &7 gFq
g WaWH St A T R, Tg
LA A

AT A 1T FY OF gHL w7 H Ay -
G ¥ 9T gAIAIE FY GEAT g, av
NEFIA I FY A1 ATS, IH gEG AG
‘EFAaIE qade 1 gear gd o st
SHTET 19 F1, S12407 7314, N fa@t
A, IFFT SATET T &7 AFAISA
AT, I A H1 AC0T 5 €©F § G 7187
fas® @) 24 G348 & g F €7 #
®19 F7T 419 3 gal A o, fFas
“garArge” FIT A@T 9T, IT AW A
WI-42E GAIT KT A T EATT T, I
7@ # IAW.,eq9 g, a@ifs 7
Afaed €7 # a9 ®Y A JATIT &,
FHTH $ FATY & F1q7 § qgawT 3@ )

TH! q¥g §T dOHET gART AT
grm, &Y garer # gufa % ug 9T &
AT 8, IAF! TIWT gy Afed | g -
ardy gaTsAl 7 oft Gargrar & 1 g A
aurd fed fadw 10 &1 fafga T
F1 aqZ ¥ IaF1 357 2 &, Afwa o
TR Y TG I AR AT @I, IR
Fad go ar AR aE F1F, I ART
Feg1 g | faa#r am aEed #
qryAT FAF fear SqAr | FAT AW AT
qIIG FLE FAJT WILF TeF A1 2, 747
IAFN L FEr AT ALY §, T 2w T
T I W ¥ ATy &7 wgEm
a1 & ar adf 7 fer g -feenfrm
g4t frar smar @ 1 @fieT g8 e Ay
A agf gt &, a7 gw S T @
&, 73 wtg gadt & 1 gafae T sgar
& fF 2o g # a1geesr A1 Qwar TiER,
faasi fea gor, fae 97, 3d & g9
&1 OFT ATAT ATCEH | AT FFR GT
agl T aFdr & a ga v TawAfa
T TN F wwH aifred @
AWz &9 & 71 g Afg@, 3w
w1 Ao &0 F aw Iufeat ar
rEea |
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77 w3t ¥ @rg & ¥ faa F1IAAT
mrgl

=t e A1 (FI9R) garafa
wgreq, Star ¥l HEd ot 7 w30 fE
Zrzed AT gRTr A fasw D -
Fdrguaar g fraz arg adt & 94
ZATT 29 &191E AN g a1, I9 |97
T AT AT ATTE FT TT5EAT T AAFA
faar smar ar, AfET grendr F a1z gml
Jarst 7 \yar fF T 2rzzea a3sy Aqew
& Qg ¥ @t &, 9 w7 wrad E 3
fay IgM zasr @ 77 faar sk
gurt dfqur § gawr qaraw g ear
T | TAE fAT a=FOl Y swaedr
I Fg T e & fad &, Ia% adf &,
faegir A 4 & AT &1 Jard A7
&, SFY Aawa fFar srar @ $1 Az
ot frgraraat ) @t ¥ == g fE
zg¥ tat F15 17 7Y & fog aw &%
smafer g 47 7As7 qAsa F N3 3rHar g

gwrafy wgzar, ag &1 a%ar g %
g fodl &1 99797 A & w15 TH
ag & T A T owEd w6
fasr wrr &, faasr ga qaT 98 F@
qr g% 3I9% grg g1 afew gqF
Aqaw ag A3 & fF gasr gy T & @
&< faar ang |

& qrad o ¥ fAygA s fF
qg aga ANy fa=r 4df &, gafad g
aqq FA | a A& ASBT FIAU N A
Wl & arg & gaer fadm w=an g

SHRI SARDAR AMIJAD ALI
(Basirhat) : I support the Bill brought by
Shri Kripalani. 1 believe all sections of
the House will realise the necessity for such
a Bill at a time when the consensus of omr
people is remarkably articulated against the
conferment of titles. Conferment of titles
and decorations on individuals is not only
opposed to but militates against our consti-
tutional dictum. It runs counter to the
principles of socialism, democracy and the
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theory of republicanism. In other words,
in a country which has 8 written Constitu-
tipn under which it professes to usher in
socialism, conferment of such decorations
on individuals tends to create an idca that
the ruling party or thuse at the helm of
affairs of the entire country want to create
a privileged class so as to make a distinct-
ion between individual and  individual,
This is completely repugnant to the dictum
of our Constitution,

Madam, this practice is not only very
rarcly seen in foreign countries but in its
essence, il creates a suspicion that it is
resorted to create a class of loyal citizens
who wil! owe their loyalty and obligations
to the rulling party or the government in
power for ever, even at any odd hour to
come.

We all remember thatin the days of
our servitude under British imperialism,
they had invoked such a praclice in our
national life. They used to confer some sort

of titles and decorations on individuals,
those who in the greatest hour of their
need used to oblige the rulers by doing
80 many nefarious activities to the  detri-
ment our national interest. We¢ know that
the Rai Bahadurs and Rai Sahibs, the Khan
Bahadurs and Khan Sahibs were no less
obedient and faithful servants of the rulers
than any ordincry members of the British
burcaucracy. In that way, the British
imperialist power created a class  owing
allegiance to them even in  the Jallianwala
Bagh days. It is high time that the Govern-
ment, which is proponding the  theory of
socialism and proclaiming its ardent love of
democracy, should not agree to the further
retention of this system. It is high time
that the Government should give thought
to the problm conscicntiously.

This system is unconstitutional in
ftsell. If we look at the wording of arti-
cle 18 of the Constitution and the dis-
cussions in the Constituent Assembly, it is
clear that the conferment of such titles and
decorations on individuals was mot liked
by the framers of our Contitution. We
must appreciate not only the letter of the
Constitution but also the spirit of the
article, wherein it is clear that, excepting
military and academic distinctions, no
other title or decoration shoud be given
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1 hope that at least the Law Minister will
try to appreciate the spirit of wording of
article 18,

Lastly, by sheer force of numericle
strenth, you can retain  this  insititution,
and by retaining this sort of practice, It 1s
possible to create a particular privileged
class who will extend their support to  the
Government at all times, but I must warn
them that the people of our country are
also watching the activities of the Govern-
ment as to how for goes its adherence to
the spirit of the Constitution, the spirit of
Republicanism, democracy and socialism
are concerned.

I submit that It will be completely
unconstitutional to retain this finstitution
any further, and [ believe all scctions of
the House will support this Bill,

=t e feg (sage) : |wmafy
agRg, @ @A H 3@ faww @@
qaigs @ & 5 @i Hos g
st zréferm & A1) @ AR g9 AT
F grg umifn s faar 9 f5 3z
TAT T A A AT F ) HTATD AT K
qg¥ W1 g5 aifeen A A # ArA
Werifesw & §8 gL AT AN 9@gA
UF 38T AT F Al FY gavlaat & A
@t Bffa A F S AT A R
@ WA A P OF A1 S FT A
qga AT ®F AE qsar 1 gurd
g d gqtfaar srs WY @A anfgd
wffa gat s &1 & A Tifgd o
#A ARG @A # owr Iqife g A
AT § T8 UF Fward &1 faw aifg2
at f& 0§ gad SURr FERT
& fzam | Wit wa & 9qifa 39
AugT 1 faser afghd v &= w1
| o 9q9 SYIAT IUTRA HIH | I
wIaRt #2148 Sarfy I9 amfas |

DECEMBER 11 1970 Decor. on Persons (Abol.) Brll 268

Rt =fge S f& i qdvE@
F7H 2 & Trex w1 FEry a0 =
wfefaa & &z ¥ adt amr a3 g7
gay & e ama W T Iarfaar sgramEe
qd qET AT & @ @y g1 Ivife
g =ifgd Fgifs ¥ deaga & fag
gt & afs sasr @@ w@w gen
afgd | wzt a5 H mmmar § A
Iqfyat g TR 1 feafdzaem 9
A wrEt € gafac wsg aeEd &
zq vaw ® fagw feg iy =fgo
el oF fRar o gaq saRT 931 FAT
& 3a%1 Ffg afrzg £ Iqify € @y
¢ ofFa & g9¥ gars & 7g gurfe
frat &t 1 snwfag A @ g
afs ARG @ @1 Iy SR & @
ar 398 frarEl &0 as agar, gt
A A F faq aagd a1 Qe
aam 1 & g1 suferdi ¥ faars A&t
g ¥fFa ¥ mgmr g F @ w
g1 ¥ faafra frar w3 a4 garfaat
og o & & oy Wy R qWF
g4 &1, W FV I5AT F1 W IT A
sfaezr #£1 air agmg |

*SHRI E. K. NAYANAR (Palghat):
Madam Chairman, I would like to speak
in my own language. 1 generally welcome
this Bill. When our country was under
the British Rule they were conferring
titles and decorations like Rai Bahadur,
Khan Bahadur ctc., on those people who
did not side with Gandhiji in the freedom
movement. Afler attaining Indpendence
this Government is also continuing the
same principle of conferring titles on
those people who are on the side of
Congress Government. It is not therefore
incorrect to say that this Parliament. is
built on the model of the British Partiament.
Afler Independence this Government
confers titles like Padma Bhushan, Padma
Shri and so on, on those people whom they
like.

*The original speech was delivered in Malayalam.
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Ours is a Government which functions
with the aim of aualning socialism
through democratic methods. Sociilism
has no connection with the titles that this
Government confers on some people
whom they want 10 win over.

Madam, 1 do agree that there is some
force in conferring titles and giving
encouragement to those people who work
hard for the betterment of the country.
Industrialists who put in  their best
to increase production and also artistes of
national fame should also be rewarded.
But that is not the basis on which titles
are conferred by the Government now.
The late Dr, C. V. Raman had to leave
Calcutta and come to Bangalore to start
his own research institute because he sided
with some peopls who were then against
the Gowt.

I can clte another instance to show how
titles are conferred by this Government
after the Congress Party came into power.
In the 1957 clections the Congress did not
come into power in Kerala. In 1959 a
liberation movement was started under
the leadership of Mannath Padmanabhan,
The Government clected by the people was
toppled and another Government which
sided with the Congress Government was
formed. As a reward for that Mannath
Padmanabhan was given Padma Bhushan
and Bharat Ratna. That shows this
Government confers titles on those who
help to topple non-Cangress Governments.

As Isaid earlicr, during the British
days titles like Rai Bahadur, Khan
Bahadur eic., wers eonferred on some
people with a view to win them over
against the freedom movement. In other
words, those people who did  not agree
with Gandhiji were given titles. Today
those people who side with the Govern-
ment are given Titles, We know the story
of Bhagat Singh who was put in jail and
hanged during the British days. But today
the whole country honours him asa great
freedom fighter. Subhash Chandra Dose
is respected by the people of this country
as a great leader and they call him Netaji.
Today's Congress Government is not
conferring titles taking into consideration
the meritorious service rendered by the
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people. Mannath Padmanabhan was given
Padma Bhushan and Bharat Ratna because
he was the leader of a movement which
toppled a non-Congress Government  in
Kerala.

In 1962 and 1965 we were all put in
jail. 29 members who belonged to our
party and who were then in jail were
clected by the people, But this Government
was not prepared to release them or to
allow our party to forma Government.

Therefore Madam, this system of con-
ferring titles on people who side with the
Government. which I must say is only a
continuance of the practice followed by the
British when they were in power, should be
abolished, Titles definitely have sume value.
They should be conferred only on those
people who arc meritorious in their
scrvice to the country. There are agri-
culturists and industrialists who are ready
to sacrifice their everything for the progress
of the country, It is they who deserve to
be cncouraged with award of titles and
cash benefits. This is what jis being done
in other socialist countries.

In the end Madam, once again [ wel-
come this Bill and this Government should
not be allowed to coafer titles like Padma
Bhushan with a view to win over people
to their side.

SHRT H. N. MUKERIJEE (Calcutta-
Morth-East) : Mr. Chalrman, I am great-
ful for the opportunity you have given me
to participate in this discusslon. T support
Acharya Kirpalani's Bill which T imagine
should not be very difficult for Govern-
ment to accept. In case there are some
technical difficulties involved, they could
casily be smoothed over by a little effort
jointly undertaken. After all, Acharya
Kripalani does not happen to have an
array of legal talent at his clbow and it
may be in his formulations there are
certain insufficieneics which require to be
corrected. But the crux of the matter is
something which 1 do not hesitate to

support.

1 say this because we find In this country
unfortunately, for historic reasons into
which I ueed not go, a certain predilection
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for supporting the Establishmens on the
part of pcople who should not have that
predilection. The British were here for
nearly 200 years; they distorted our culture
and they did a lot of damage to our souls,
spiritually speaking., and they made us
accept as Gospel truth whatever values
they imposed upou us, and they helped to
develop what Gandhiji used to call a slave
mentality. And just because the British had
gone and the British used to have a
hicrarchy of titles and decorations to be
distributed to their proteges in this counry,
this Government decided afier some cogi-
tation that they should also have a certain
series of titles and decorations to
confer upon people whom they choose.

I can understand that as far as the
military is concerned, there are certain
eriteria of judging merit and on that basis
millitary decorations arc certainly commen-
dable because they are based on very
reasonable criteria of judgement. We all
known how Academics have wery strict
standards—whether  they are actually
applied or not is a different proposition —
but they have a strict standard af adjudi-
cation in regard (o conferment of academic
degrees, But this kind of thing—confer-
ment of decorations and titles by the
Government of the day is something which
is on principle bad and has been in the
process of operation somewhat mischievous
from time to time.

I have referred alrcady to the predi-
lections on the part of most of our people
to side with the establishment and it so
happens that many people o high calibre—
writers, artistes, scientists and others —who
could occasionally speak up on behalf of
the people, find their months are shut
because of the many rewards forthcoming
not only in the shape of tangible benifits
but also certain intangible things like
decorations which arc conferred from time
to time. Speaking for mysell—I am not
speaking for any group of people at the
moment--1 fecl utterly nauseated to see
photographs in papers of some decoration
being foisted on the chest of a
particular person by the President or who-
ever it may be, in Rashtrapati Bhavan, Tt
somchow seems to go agaiost the grain. 1

find also in point of actual conferment
of decorations, certain invidious differences
have occasionally appeared. | am not going
to reflected upon those who have been
awarded decorations. Most of them are
extremely deserving, unexceptional, meri-
torious people no doubt. But there is one
occasion which has struck in my mind.
That was nearly 11 years ago, when 1 was
stopped by the Chair from referring to
decorations conferred by the President,
because by implication whatever T was
going to say appeared to come under the
ban which relates to discussion of the
conduct of the President. Now we are not
discussing the conduct of the President,
but we have been astounded from time to
time by certain things which have happened.
But on one occasion—I remember it
distinctly because 1 mentioned it in the
House in 1959—Padma Bhushan was con-
ferred on a very good friend of mine who
is no longer in the land of the living,
Vizzy, whom many of us are fond of
personally spcaking. He got a Padma
Bhushan and in the same list there was
C. K. Nayudu who gota Padma Shri. It
was a most peculiar thing. As faras
eminence in  cricket was concerned,
Vizzy was not a patch on C. K. Nayudu.
who brought lustre to our country in a
fashion which this country will never
forget. Personally I was very fond of
Vizzy, but that is not the matter under
discussion. Vizzy got a Padma Bhushan
and C. K, Nayudu got a Padma Shri
because we live in a class society and if we
confer a decorationon Vizzy it has got to
be higher up in the list. That is why every
time the list is prepard by Secretaries to
Government, the Secretaries or Additional
Secretaries 1o Government will never
accept anything less than a
particular kind of thing. A
Secretary to Government who has retired
gets a Padma Vibhnshan while a scientist
who is known all over the world gets
Padma Bhushan or a Padma Shri. What is
this kind of non-sense and paraphernalia ?
Is this the kind of use to which patronage
will be put by the Government of the day ?
Why should Government get into trouble
for no reason at all ? Government spends
a lot of money preparing the awards and
on ceremonials, absolutely useless, rotten
ceremonials. which we.should have dispens-
cd with a long time back in this country.
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I am very glad that Acharya Kripalani
has brought a matter which goes to the
root of the matter. What kind of society do
we want ? Do we want the kind of people
who sit in Parliament, who dominate the
discussion, to go on dominating the
country for ever 7 Are we going to deco-
rate the like of us because they have got
the gift of the gab or some sort of ability
to cultivate the people in high authority
and they would get all kinds of symbols
of appreciation from the Government of
the day ? Why make Government be in
possession of powers which arc used in
order to ahuse its authority 7 Why put
temptation in the path of very meritorious
people 7 And, why this kind of hiera-
chic distribution of decorations and titles
whiech have no sense wbatever in the
modern world ? If we are going to reward
people and recognise worth for services
rendered to the country, there are ways
and means. As Acharya Kripalani has said
in the Statement of Objects and Reasons,
our people give titles spontancously to our
national leaders : a Mahatma, a Desha-
bandu or Netaji, those are titles given by
the people automatically. It does not
depend upon the seal and the sanction of
the government of the day. It is something
evolved by the force of history itsell. Why
waste our lime and our energy in thinking
about who is the person whom we are
going to reward ? Has not the Govern-
ment so many other kinds of fish to fry 7
Has it not get so much of other work to
do 7 Why bother about decoration and
title which keep up this class of hierarchical
atmosphere in the country, which merely
means the agglomeration of the possibility
of the distribution of patronage to the
people whom you want to take over to
your side ?

I therefore, feel that this is the kind
of legislation which government should
have no hesitation in accepting. Some
difficulty therc might be, Some consti-
tutional provision may or may not be
violated by the prescnt situation; thatis a
different matter, Some changes in phrasco-
logy might be necessary. Bnt accept the
principle of the proposition, sit down
together, get a  Bill presented before the
House and everybody unanimously would
suport that Bill.
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SHRI K. NARAYANA RAO (Bobbili):
Mr., Chairman, it is true that articles 18 of
the Constitution has prohibited the State
from conferring any titles, So far as the
principle is concerned there is no dispute.
But this Bill talks about decorations, That
makes all the difference, in degree and
in depth. When article 18 was incorporated
in the Constitution, the framers of the
Constitution were very much influcnced by
the titles that had been given by the British
Government. This is the most vital part
which we should not ignore. To dissuade
foreign governments from conferring titles
which would have a certain semblance of
superiority in our society, we persuaded
ourselves to incorporate article 18 inour
Constitution, T have no quarrel with
Acharyaji, for whom I have great respect
and who has gone through all the political
evolution of this country, but these
decorations are basically Indlan in character
and that one should not forget.

Of all things, Professor Hiren Mukerjee,
whom I like as a scholar, said that no other
democratic country or socialist country
had this institution of conferring these
decorations. May I bring to his notice
that even in Russia even today they are
giving these honours to persons who have
rendered meritorious services ? Gagarin,
the space hero, was conferred State honours
by Soviet Russia.

These decorations are  absolutely
Indian In character, in the secnse that in
every walk of Indian society a small poet
or a musician will be given the title Kavi
Samrat or Gaan Kokila by the local people.
These are only to encourage people in
their respective ficlds. Decorations are
nothing but recognition by the society of
the meritorious services rendered by the
people in different walks of life. Such
being the case, I find no particular
objection to conferring  decorations like
these.

I am prepared to go with  Acharyaji if
these decorations have been misused by
people in any walk of life; for instance,
if they make use of these decorations for
any material benefit or if there is some-
thing mischbievous which we have to
discourage, T seek the opinion of the great
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elder whether these are having any mal-
adjustment in our social structure or are
showing favours and all these things.

Again. it has been said that it brings
about discrimination, Equality is not
absolute equality. All people are equal in
the eye of law but there are degrees and
degrees of discrimination depending upon
the quality and contribution of the person
to society.  On the basis of those contri=
butions if there is discrimination, it is nou
discrimation inthe cye of law., Therefore,
1 don’t think there is any particular reason
why we should make a legislation like this
to prohibit an innocuous, almost innocuous
conferment of titles like Padma Bhushan,
Padma Sri, etc.

With these remarks, I oppose the passing
of this Bill.

SHRI SAMAR GUHA (Contai)
Maham, Chairman. I am feeling rather
surprised and astonished how could man
like Pandit Jawaharlal Nehru who was
living at that time and who was one of
the framers of our Constitution and who
was calling himsell a social democrat
agree to such an imperial, monarchical
lagacy to confer titles, awards and deco-
rations. Pcrhaps, it was the blue blood in
him which ultimately blurred the vision of
the future generation.

This idea is not only an [nsult, it is an
fnsult to our new generations. It is an
insult, to our new concept of life. It is an
insult, Ishould say, to the mew concept
of sense of honour and dignity and the
whole basic idea of socialism. T am coming
to the point. Perhaps, it did not strike
Pandit Jawaharlal MNechru that the framers
of these awards themselves insulted
Pandit Jawaharlal Nehru by giving
Bharat Ratna. How 7 [ am just quoting
to you. In awarding Bharat Ratpa,
what is the criteria laid down ? Bharat
Ratna is awarded for exceptional work for
advancement of art, literature and science
and in recognition of public service .. ...

SHBI J. B. KRIPALANI (Guna) : of
the highest order.

SHRI SAMAR GUHA : of the highest
order. Yes. Sir, in 1953 when this award
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was conferred  on  Pandit Jawaharlal
Nehru, what did the President writc to him?
You know—*as an exception to the rule’.
These are not my words. ‘As an cxception
to the rule’, however, the President,
decorated Prime Minister Jawaharlal Nehru
with the award of Bharat Ratna on
July 15, 1955 for his life-long service to the
nation and his herpic endeavour in the
cause of peace of mankind. Is it not an
insult 7 Was not Pandit Jawaharlal Nehru
the author «Discovery of India®? Was not
Pandit Jawaharlal Nehru the author
of his autobiography ? Did he not
make any real contribution to art and
literature by these works of his? Does
not the whole worl recognize in This
Discovery of India’ and his autobiography,
a rcal contribution to art and literature ?
But, Sir, T should say that ewen Pandit
Jawaharial Nehra has been insulted by
making an exception to the rules and also
the real framers of the rules.

I should say that in this book they have
circulated they have tried to narrate the
history of the ancient world. Rajarishi
and what more, Brahmarishi. They have
forgutten the Rajarishi and the Brahma-
rishi had ashrams of their own in those
days. In thosc days where was the glory 7
The heroes, the kings and the menarchs,
whenever they conquer territories, those
days the only criteria was heroism. That was
the only criteria of kings for a Kshatriya.
This  monarchical, imperial  criteria
of heroworship  of kings and then
then the Nawabs, Rajas of the Moghuls
and it is shameless, what is therc —Rao
Sahebs, Rao Bahadurs, Khan Bahadurs,
Khan Sahebs; through that this
government have  brought down
the legacy of the imperial and monar-
chical days to the days of democracy and
socialism and they do not feel ashamed
of it. What is it ? I don‘t want 1o dilate
on the matler because certainly those who
spoke for it spoke in violation, I should
say, thespirit of the Constitution. I do
not want dilate on that point. By adopting
this trickery, T should say, of awarding
decorations and some other kinds of
Titles, what is, it that the Government
wants to do ? May be, today you are in
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power. Tomorrow the Cong (O) may be
in power; day after tomorrow, the Jan
Sangh may be in power. By this awarding
of decorations and titles your want to
create stooges and pupets and quistlings and
Sycophants of the party in power. By that
process you want to currupt the whole
administration and demoralise it. Why? Even
those who arc serving the Government are
also entitled to have thesec Awards and Titles
and Decorations. They are : The Secretary,

‘the Rajyapal, the Governor, and Govern-

ment officials also. What will they do?
They will look to whom ; To the party in
power or will be in power. What will be
result T They will sell out their own
conscience. They will try to worship the
party in power.

16-00 Hrs

1 went to the library and hurriedly
scanncd through the Bharat Ratrna, Padma
Bhushan and Padma Vibhushan list. T
found, among those who have got the
Bharat Ratna, Padma Bhushan and Padma
Vibhushan, from 1954 1o 1966, out of 14,
Bharat Ratna awards only 4 are men of
exceptional literacy genuis and philosopkers.
10 arc only cither politicians or political
leaders. They have got Bharat Ratnas. This
is against our concept of democracy and
socialism.

SHRI M. K. P. SALVE (Betul) : 1f he
does not want to read out the name of the
10 persons, let him read out the names of
the 4 persons.

SHRI SAMAR GUHA : I will lay it
on the Table of the House. (larerruptions),
Those who care may go and see. About
80 per cent of them are Government
servants, who have got Padma Bhushan
and Padma Shree awards. (Interruptions),
Actually 1 was not prepared to speak,
Just a few minutes back I thought that
I should speak, and rushed to the Library
for some reference. 1 found this, that a
majority of them are Government srevants.
The purpose of giving of such awards and
decorations- will be to make them stooges
of the Government and the party In power.
It is a very dangerous thing, I should say.

In the Constitution, in Article 18 it has
been siated as follows:
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“No citizen of Indiu shall accept
any title from any foreign State.”

Sir, in reply to my question—an
Unstarred Question No. 3522 on the Tth
December, the External Affairs Minister
either knowingly or unknowingly, wittingly
or unwilingly, ignorcd or violuted the spirit
of the Constiwsion. I ask on what Constitu-
tional authority this Sovietland paper was
giving Nehru Award ? There are 22 rocepi-
ents in our country this year who will be
petting prizes between Rs. 8,000 to 5,000
and two weeks' free tour of Russia, Who
arc these people ? They are pro-Soviet
people. This is’the way of political indoctri-
nation and creating quistlings of Soviet
Russia in this country. This is the way of
corrupting the patriotism of the people of
India and inducting foreign influenee in
this country.

Sovietland Nchru awards were given
only to those who subscribed 1o particular
political ideology and Russian views on
communism. It was given to one who
has composed ‘Lenin Yatra™ Another was
given this award, a writer of a Book on
Bolshevism. Another was given to the
author of a book on ‘Lal Surya® (Red Sun)
all pro-Russian and pro-cummunist books.

I'drew the attention of the Government
on four or five times in the Consullative
Commitice about the influence of foreign
money on the Indian press. T have
succeeded in convincing Mr Gujral to
draw out a 7-points refercnce which was
sent, to the Home Ministry for CBI
enquiry and on the basis of an enquiry
by CBI,a Bill is coming up before the
House.

Be it Russia or America or Czecho-
slovakia or UK or any other country, they
should not take the name of leaders like
Mahatma Gandhi, Netaji or Nchru 1o
give awards-—Washingtonland or Soviet-
land awards, This is being done in India
to create stooges, quistlings and puppets
for polilical indoctrination of certain
political ideology and creating a sct of
blind supporters of these countries.

I shall conclude zow with this observa-
tlon, namely... ...
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SHRI S. M. BANERIJEE (Kanpur) 11
would like to ask my hon, friend one
question, Why should we give Nehru
award to foreigners? If Nehru award
could be given to foreigners, why not
Lenin award also ? If we could give Nehru
award to forcigners, then they have also
got every right to do it: Let him not
criticise a country which is friendly to us,

SHRI SAMAR GUHA : | am just

coming to his point.

SHRI PILOO MODY (Godhra): I think
Shri §. M. Banerjee is so obsessed with
trying to protect his country that he has
forgotten that onc important thing, namely
that it depends upon that the rules of the
other countries are. Our Constitutions
says that our pcople should not accept
them.

SHRI S, M, BANERJEE: I am not
Indian; it was his forefathers who had
come from another country to India.

SHRI K. NARAYANA RAO : May 1
make one submission. The Constitution is
very clear......

MR, CHAIRMAN : The hon. Member
Shri Samar Guha is not yielding. So, 1
do not give him permission to  interrupt
now,

SHRI SAMAR GUHA 1 And who are
the persons who will judge the genius of
an artiste or a literateur or a scientist or
a musician 7 It will be the secretaries to
the Central Government, brilliant ICS
men; they will select the names and send
them to the Minister, Now, let me put it
maore clearly......

SHRI K. NARAYAN RAO: On a
point of order......

SHRI N.K. P. SALVE: The hon.
Member is on a point of order, At leas
he should be allowed to raiss it.

SHRI K. NARAYAN RAO: Ona
point of order .. .....

MR. CHAIRMAN : Shri Samar Guha
is so much carried away by his own
eloquence that with great difliculty he has
1o reallse that he Has to sit down, I would
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only beseecl: oiher Members to co-operale

so that he may sit down soon. That is all
that T would like to say.

SHRINATH PAI (Rajapur): May T
correct you, Madam Chairman 7 You had
very charmingly tried to run down the hon.
Member by saying that he was carried by
his own eloquence. May I correct you and
say that the entire House is carried away
by his eloquence and the sincerity of his
speech, and not only he 7

SHRI RANDHIR SINGH (Rohtak) :
He carried himself to Shri Piloo Mody and
asked him to sit down.

SHRIN. K.P. SALVE : Where are
we carried away ?

MR, CHAIRMAN : We are all carried
away by his cloquence. He speaks very
cloquently,

SHRI K. NARAYANA RAO: Ona
point of order. The hon. Member Shri
Samar Guha has criticised the attitude of
Government on the basis of article 18,
allowing people to receive awards from
foreign countries like Russia.

So far as conferment of titles is concer-
ned, under article 18 (2) no citizen
can accept any title from any forcign
country. That applies to all citizens. But
I'would invite your attention to article 18
(4) which says:

‘*No person holding any office of
profit or trust under the State shall,
without the consent of the President,
accept any present, cmolument, or office
of any kind from or under any foreign
State.”

So, this prohibition Is confined only to
those who are working under the Govern-
ment. The prohibition for citizens is only
In respect Jof titles. I am confining myself
only to the titles. But Shri Samar Guha
is saying the awards should not have been
given by the Soviet Government.... ....

SHRr N. K, P. SALVE : Tt does not
deal with decoratlons.

SHRI K. NARAYAN RAO : Article
18 (4) envisages a prohibition only so far as
civil servants are concerncd. Fven that pro-
hibition is not a total prohibition. It is only
a conditional prohibition; with the consent
of the President, even the civil servants
can accept such things. So far as the
ordinary citizens are concerned, that prohi-
bition contemplated in article 18 (4) does
notapply. Therefore, his criticlsm is not
warranted.

MR. CHAIRMAN : The hon. Member
should be thanked for having lightened
the work of the hon. Minister.

SHRI SAMAR GUHA : I really admire
the enthusiasm of my friend, but he has
missed the spirit of the Constitution, of
the patriotic spirit of mine in saying that
I'do not want any foreign indoctrination
by any foreign power in this country which
tends to corrupt our patriotism by conferr-
ing awards, titles or decorations.

As I said, it is nothing buta govern-
ment machinery which selects the geniuses
is which will be forwarded to the Home
Minister, brilliant Home Minister, who
will forward it to another brilliant Minister,
the Prime Minister. who will decide who
will be the awardee, who will be the title-
holder, by looking to the aspect of political
patronage which will bring its own reward
{Imterruptions),

I am in favour of giving awardsto
artists, to the scientists, to the littrateurs,
to the musicians, to the philosophers,
to the architects, to the sportsmen, men
of extraordinary genius, by either this
country or any country in the world. But
not through the government machinery.
It should be as they do in the case of the
Nobel Prize or even the Kalinga Prize.
Those who constitute the excellent
genius of our country, it is they, the real
genius of our country, who are fitted to
decide who shall be the awardee. Prof.
Satyen Bose is still alive. Dr, C. V. Raman
was alive till a few days ago. Itis such of
our country men who shall form a
committee which shall conler award based
on the exceptional merit of a scientist. Dr.
Suniti Chatterjee is there. There are many
other eminent litterateurs, A committes



285 Conferm. of

can be formed who can confer titles on
literary geniuses.

SHRI1 S, M. BANERJEE : Hcis the
only man who understands;

SHRI SAMAR GUHA: Hc ghas not
gone through this pamphlet, They do not
do even their home work.

The geniuses of our country should
neither be pupels nor stooges of any
government or government machinery. Here
I use the words of Swami Vivekananda

“Freedom is the song of the soul”.

If you want to maintain real freedom, this
song of the soul, the freedom of the
national genius has to be main ained. As
to who is a genius should be decided only
by other geniuses. Thank you,

MR. CHAIRMAN : Shri Samar Guha
had handed over a paper at the Table. It
shall be placed here and Mr, Speaker will
go through it.

SHRI RANGA (Srikakulam); I am
allin favour of this Bill. Tam glad to
associate my colleagues in our party also
with this Bill. I hope it is recognised and
accepted by the representatives of Govern-
ment that all sides of this House are in
favour of this Bill. I trust the Government
would be wise enough not to make it a
matter of party but would give freedom
to its members to vote according to their
feeling and their convictions, because after
all, political and party affiliations need not
be invoked on this occasion. At the same
time, it is not right to accuse the British
along in making our people accustomed to
these titles and using these titles as means
of political corruption,

From time immemorial our people have
been used to this very bad habit of
running after titles, prizing them and even
buying them. When the Hindus were
ruling, unfortunately we had these titles.
When there was Muslim Rule in our
country, they exploited this instrument in
order to gain more and more friends.
The British followed their example. They
themselves had this evil in their own
country, They superimposed this evil on

AGRAHAYANA 20, 1892 (SAKA)

Decor. on Persons 236
(Abol.) Bill

our own bad habit, and now we are suffering
from it. Although we made it clear in the
Constitution that we should not have these
titles, we have found a way, our rules as
as well as Parliament through its acquies-
ence, of getting round this difficulty and
have perpetrated this evil once again.

It is casy for Mr. Salve or other legal
experts to say that these are not titles, that
these arc only distinctions, but actually
the people who have received them have
been using them as titles and Government
has had to make cxhorlations repeatedly
that they should not append these distinc
tions to their name. Unfortunately, the
people are doing, not only those who have
received them but those who are fond of
these reccpients and would like to honour
them, have becn addressing them with
their titles. Therefore, evil has come back
to usinspite of the unction that we have
piaced upon ourselves through our
Constitution.

I think it is high time that we dropped
this. It is no good allowing our people
and our institutions to perpetrate this kind
of hypocrisy. What is it that we gain
after all 7 So far as the military and other
people who ought to be honoured are
concerned, the Constitution has already
made an cxception in their case, In
regard to all others, it is betier that we
drop this institution. It was abused for
a very long timc by the British, It hag
come to be abused by us also, by our
sucessive Governments and Prime Ministers,
and it is likely to be abused even much
more in future. Therelore, it would be best
that this House gives its assent to this Bill
introduced by our friend Acharya
Kripalani.

As some friends have said, Acharya
Kripalani is as good as any of those people
to whom Bharat Ratna was given, but
why is it that it has not been conferred
upon him till now ? That only shows how
Governments behave, Today it is the
Congress Government, but tomorrow it
would be some other Government, but
every Government Is likely to commit
these blunders, and it is better that we
help these Governments to avoid
commiting such blunders, and It is also
better to deuy the Governmcnt this kind
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of an instrument which they arc likely to
misuse on most occasions. Therefore, we
support this Bill.
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®1 TGS aATIT A1, FF AW 1 Far
Mg, IAR WA HAFA  qATET
Aq—5F TG & 37 INfirai v agwEm
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g & ww fag awg & W
Tt afamifal fafaed 3 2@
geaTrd, Iad ¢ F TIHY ANQ
fears 23 &, gawrarT £ F fay A%
7 uwg ¥ aferae @ g—ag @
gif =y w1 fgmar @1 37 ofkfeafadl
7 gt g7 Iarfaal & fagoor gt qeard
ddmArgs §T@ F1 aOs1 gw fafew
wraFt 7 fear, agt g& g WY wwar
Yfrgrnudtadd & R d an
gu g, fom avg @ fada & orgs &m0
gH fear 3@ ¥ 1 agh as W =9 w@r
g f& afz fwdl oo &1 feedf ¥ &
== FAr @, dEr HAr g, Sy
gstafaat #1 7€ srar # ew aIg A
azfaat o) Infeat 24 It €, I
Fged gra giar 7 gin

AT s qzfagi & Qe w1 os
g F1R9 48 § fF ag 3w Fdfas qav
F1oF AT 3dwr Asqgamar g, 3w
& arafas 997 &7 uF § TOF fA5a
amar ¢ | faza &1 was ag @@ Or
fromi Frdfgasr § ofag 5G
BT @MY TET AT, g W A9 aee
FT OF qTAFT 3—IA%T gg 919 G99
Hardy 4, fF w7 gwrk ¥ F
T AQAT T AW T AW, FHTA-
F1EY Fg ATAGIS AN, W avg F qOF
afeaqre w7 @ §, @001 &1 Infeai 2
FT FH q&7 § FE AT I@ B, AT
T, woAr ardf, sy 3@ & faw
®AST ISEAT AT @IS, 98 qw F fa¥y
TR A ey el AT & g
F1 fadta Fzar g

fradt am—ars gz ¥ fow
%@ & aamEw g, fag aw #
TaAIfd = @I g, I9HT @A U I
UF TAAIGHF WML FT T g 6
gart  wadifas  Qa ¥ wWeE
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e @ ¥ qagar  wEr, s
a®@ ¥ FIAT @, ATAT g g KA
W @ qwfaar ag ¥ e
dfas safes & g # 7o o, 737
TeaE Eg O A G asd e
*1 farer e | s faE S ¥ ot
WeeTATT & wAet adF § gf s fF
g TXFT A6 FE TAAANAH ST T
TOET A 7 A7 | /O F & fawww
Iq T AT TG § AN TE 997 R Y
waT g 1 zg efer & ot Fag ewaar ¢ fF
qedt I &7 AT TAFT §, A &L gYAv

Tfd |

g7 gfezal & & 7@ grIw F TAT
sz g Aftm s weAr g fF %
"9 g3T 9T B [@FT G [F FHH
sar 319 &, % fRgar gifv & <& @
&Y frqan sfags swra o2 @1 &1 &
gawar g 5 97 @ A1 O f 0w
T IT AT AT A §F 2w 1 F§
¥t fFrroaer safeq ag edvere wm fr gady
1T FT 9981 A 2 A 9y A
Fro#§  Iegiinar w1 IIAAT T &)
afe® I8 WA a9 @1 81, FAfawar
@@ W F, qWI@ & «H-
arar fi—e@ feafs & ga
® @ # @wear g W F
sfa &g famary N a@ g G
W Saar & fag € &ar a1 arq A g
gRiY 1 5T wedi ¥ @ra F waq w7 ¥
"SI FYTATAY S F qAET F Geda
AT § M AT g fHRM X
foan wfafafy 7zt q¢ Fgr2 ¥ aaeq
EST 9T T T@H 20 Fr gfee §, qqar
Fr zfee 7, uaAfas gg=R 91 g
&, =at faeeg qv qg=n f g7 gorfaat
T gefagi & A &1 99U &% il
aifgr afs z@ 2w & s waAifas
AT &Y WrAAT I g1 A%, T F
& TOTUG 999 8% A fod.
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1 I3 FgA &1 AF1 T fax e

fafew s@Rd wer 9 Fqw wx

T 2 &7 aAfasar s argar

Fm3# o @ 2

§t @ wwd (Ffar)
guafa wgiEEn, FOrorAr @ F qa
qeqd & fads ®@ ge & 3@
qaTT agi 9T 1 FIgaT § 1 meAr Ay
@ w31 f5 7 a1 qzfEar e
g 3% Y " wraad Fw FE
grquana g gfhm & i
qw ar Aaff @ w3t 91 fF avw ek
wiawrorent safsaat fY @ fr 2w ¥
geara ¥, FArs dT sz & Ieary §
AIAT AT AIIT FIAE  IAF U
N HRT A qFE A S @
THEIC UG FT AT T q3dr AW F oAy
AW H oF WA I@A gt g & 9w
safaq # qraar sy afgar #Y g
¥ arara fzar @0 ... (zwEem) ..
g agmrg 5 Q@ S Wy adi
7 geqra faar sy A fs oftfras g,
gfrar-geee § AR faid amrias
draT & qr wifgfas saa & weg
TRa 537 fFar & S8 5 X =fa
8, A & ar s wsdi aa g
amary g1 afe am Iasr sfafey
g #LU, IR FEAfAa AgF I A
7g 3fax ad g & A gwmar
ff o% a9 a1 F1§ guiaar
fafeT & asdr &1 gmt FErand @
Ir F Az A AN § 4 us
W@WE AT w7 N E o wrmdr & arg
® ITFT WA AMIIA 0 & | & qaAI
g gaw =t Irler AwT qeqfry frar
arar =rfgn #70F 4 3% qumdr
goar A Ay gaw frdaad
IAG FZAT AN § (6 FougoTToqiTe
¥, go Fo H, ANTI A AT A7 i
Gt TG I§ FHTC A &1 &1 17y oy
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= gogo arafyar (q1fT): A hF1
§ Fra & & S 2 A qargg ?

it @arom & agi o aeaifaa
far mar @ s grewe faaar &)
.. (wrmam) .. A9 f& M= qEFR
...(sTEEEA).., QEFICE FEAA fan
wrar 2, 9rg 9 W F1 TOFIT G AT
feret safag 1 qrewrT el ar frdl azg
w1 Y, form safqm w1 quesiT fraar g
7g 399 gEAIfAT gar &, I9F1 9
e faedt 20 ww fam & wgar
TEar g FFusg A aE ¥ ar 9w
F aTs ¥ A Infaar & a1 § 78
grar & Arer X A i §, AN form
w1as grar § gt 3fee & gt awarfag
firgn WraT 3 | 59Y TS F guTA F FyAay
§ oF IegIg AT ATEAT IO g
g1

g Tedl ¥ Arg § qqA1 €9 agw
@r g |

sfi sty ow (S9EiNE)
gwafa adm, oA g S wIWI
frar g 3a& faqg & e v
W § 1 W qIA F AN qAEY AAAG
gz=ai q, fggrg I AN F AfF @
ard F1 A @y § 5 g gasr W
fedt fza gurle faad & 033 /1 91@-
@ garadr Al FY A, afes @it
AT g3+q1 7 g8 gfesin 8 g
faair frar 8 f&8 Fa1 @ 9
&1 Iqrfgdt & AME &1 gearfaa
w3 3w & afex &1 a1 Ag fru @
2 AEWH qyd & &1 Ag0 IWIg
E & | AT AZT 9K AT 3 F AT
"Rt 7 vadfa § $I7 IBHFC 97
FaraTAY o % 5@ faugs ST g fio
¥ gugq fear @ sl o @ga  ast
U W AN & faw@ vewr s
g
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¥ aga g1 T ww< gharm # §
€ Iurfugt & fya awisr  frgfam
fFar ¢, sa T < fr a3 Iummafa
& Sa®1 gerw wear Trgar § feaR
Iurmfa & Ao @1 g @, W0
AWMgAY TgH HIH T GF, §F THC $7
FEEAT WY IEW aATaE  ghearm
#r qfr q aff aom & afew @
safwat # #f T gorfaai & o @ &,
gmarwaz g f& ¥ gfeaom &
qEAAT & wrgAfgac §, 9% gq q
FIRT G FF § ) AsE A gw
dar #ATH &, §T & AW 9T Wy
qifaz 5% § 1 IR I AT A1 WL
W Ja7 1 7@, 1€ s s
AEY, 3% a7 TR 7+ W wr@Er
7€l Tmar AT ATk Ay ¥m @
®1€ wrn ¢ Afew fr ¥ gegan
H1T WEF I FT GZAAT ATX G F
FT § wiad SAargw gurfgdy &
frafea fegromar & 1 ot ¥
IR TR fF Qar stodrr & o
BT}, & ® o far —@Y gwar §
AfF agr 9T Garan awfar @
sfedt ¥ grg ¥ wrma adt g
... (cqEm™) ...

at & fagr &9 & g9 AT
ot & @ fadas 1 gwda s@r §)
ag Syifuat 23 #1 w14 afk 7w ww
¥t it it v ot v safis @i
T A g faw, q@ ot K gwwn g
ITH A IrAwEaT TG R wifw
Fogt wmar & qan fear 8, Formd ammar
w1 w1 JaT ) § I9H O WIS WA
WO AmAr T, IR mETS
ATY GIT F AR qRAAT BT )
T AT qIETT wre foawy wqrfegt
W gemfag s TEA g g
/AT oy Fr g ¥ Y@Ar 1 wmTr
W g Y A § e ¥ gumndt
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77 &, w21 aeaTd) qrf Y 9w A, THE MINISTER OF STATE IN THE

IgEY 9 5T T Iovlerat wArd § w1
Iorfegt @A a1t & qrgew & Al
® AT g IR A AT T
A A & F A Mg ¥ T
T ¥ goifugt srer %t § afes ¥ 2
qaaa § fr feedt a3 aafs & gamor
¥ Frew, et wodt Y Far @
I ¥ garfaai are 7t &1 gafed aw
€T Iqrfeal &Y Y€ w2 QA F I9A
TR qur Y gfec & aw amar § an
m*wr.....(mﬂ.."..qa
feafy & & smaar wgar ¢ 5 @A
T T Y 7 CAET §AT ATH AL
A0 anw & gl AT 7 SA%gw o
ifer Wi Segrgr T|ramgd & 7 dar
fs #x agar & Fa1, aurs g AA
W gRT ¥ armar 2w By fr
arerg ¥ sfawr g, fagia Timg #
g Er ¥ A 2 ) 37 Afed
€ 7 AT qUEl A AvEEar gy
drfg % gem & cw falgw
® amdw war ¢ AR A s
g ot mE amt Y AR gEd
Tt @@ A @ AR e #
W @ 92 fra 70 AR Fva @
fag f& ¥ T 5 a™ a9 § @2
¢ cafed srdsh & faw w1 fdy
sAT I, AT A wF AW gy W
qraT™ FY gEET AR g9 fadgw #
Ifrar & o § @ g gwar
FHGT FLA | FALITF gY@ AQ
# mardy Al I AT ag At €w §
fadre 30, g7 55 wdar ¥ 3=
¥ wam ¢ wifs t9 o a7 F @A
wf gaf ¥ 99 aET A & fag o A
wgr wgen § 5« efe & arard F9r-
Wt &7 ATy gugw gfrgre # evia
¥ foen omw fe o@R agn a@
ot ®Y w9 7t & ger w1 sy fwar

MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) Acharya
Kripalani has moved for consideration a
Bill which sccks to provide for the aboli-
tion of the practice of conferring titles and
decorations such as Bharat Ratna, Padma
Vibushan, Padma Bhushan and Padma Shri.
Acharyaji has made a very moving speech
in support of his Bill.

SHRI S. K. TAPURIAH : But you are
still unmoved 7

SHRI RAM NIWAS MIRDHA : It
shows how deeply he feels about the whole
matter. In his inimitable style he gave
reasons why he thought that the practice
of conferring decorations should be stopped.
Whatever Acharyaji says deserves our
utmost consideration. I for one have heard
him with great respect and attention. But
it is my unhappy duty to differ with him
on this question......

SHRI S. K. TAPURIAH : Because of
whip 7

SHRI RAM NIWAS MIRDHA : ......
and also to point out certain inaccuracies
that have crept in his statement.

In the Statement of Objects and
Reasons appended to the Bill, Shri
Kripalani has stated that although titles
have been abolished under article 18 of the
Constitution, they are sought to be brought
in by the backdoor in the form of
decorations. He also considers that these
decorations are not awarded according to
merit and that the government of the day is
not the best judge of the merits or eminence
of the recipients, His suggestion, therefore,
is that these decorations should be aboli-
shed In order to strengthen democracy and
socialism.

16.38 brs.
[ SHRI VASUDEVAN NAIR in the Chair |

There are two types of objections. One
is constitutional and the other is that they
are not given according to merit. The
question of instituting a system of honours
and awards after independence was first
considered in 1948 by a committee headed
by Shri B. N. Rao, who was then the con-
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[Shri Ram Niwas Mirdha ]

stitutional adviser. The draft constitution
which was then under consideration already
contained a provision that no title shall be
conferred by the State. The committes
took note of this provision and went into
the question whether awards of any kind
would be consistent with thc provisions of
the Constitution. It came to the conclusion
that *the expression title does not neces-
sarily include all honours and decorations®'.
It was noticed that in the constitutions of
other countries a clear distinction was
drawn between titles and honours or
decorations. Certain instances of these
were also contained in the report of that
committee. Article 49 of the Constitution
of USSR contains separate provision regard-
ing the institution of decorations, honours,
medals and titles of honour. There is
thus a distinction between titles and decora-
tlon, as has bzen made out by & number of
hon. Members.

Bharat Ratna and the Padma awards
and decorations are not titles. Therefore,
the basic assumption made by Acharyaji
that the award of these decorations
violates the provisions of the Constitution
is not correct.

It was also asked whether awards are
given In the United States of America and
other democratic countries. [ have given
the instance of the Soviet Union. Now I
will further elaborate the point. The
system of awards in recognition of distin-
guished service in different spheres of publie
activity is not peculiar to India, Tn USA,
where the Constitution forbids the grant of
titles of nobility, decorations such as the
Congressional Medal of Honour or Distin-
guished Service Cross are given. In USSR,
where titles like Hero of the Socialist
Labour or Hero of the Soviet Union are
conferred, a large number of orders and
medals have also been instituted. In France,
which is ano'her democratic country, the
Legion of Honour is granted in recognition
of .neritorious publie service in different
fields. Itis, therefore, not correct to say
that the irstitution of Bharat Ratna and
Padma awards is repugnant to democracy
and socialism as has been made out,

SHRI SAMAR GUHA : It may not
be repugnant but it is a monarchical,
imperial and feudal legacy.

SHRI RAM NIWAS MIRDHA : It is
perfectly in consonance with democratic
and even socialist traditions that cvery
person who has distinguished himself in
some type of national endeavour should be
recognised.

SHRI SAMAR GUHA : Yes, provided
the selector is not the Secretary or the
Home Minister or the Prime Minister.

SHRI RAM NIWAS MIRDHA : I will
come to that also.

As regards the claim made by Acharya
Kripalani that the awards are not given
according to merit and the Government is
not the best judge of the merit of the
recipient (Shri J. B. Kripalani : Not a good
judge.), it may be stated that the recom-
mendation for the awards is invited by
Government and is processed through a
very elaborate process of screening. To
say that Government is not the best judge
to make these awards is not correct because
all possible precautions are taken and only
such names are suggested and accepted
which are really found fit for these high
awards that are given to them.

There can always be a difference of
opinion whether one person deserves an
award or not. But the Government hasa
responsibility and a duty that it must make
a decision in a particular way and the
Government takes all possible precautions
that only names worthy of the awards are
included in the final list. Whether in the
grant of licences or making promotions or
other things, Government hvs to take a
decision which has both sides. But that
does not mean that the Government
should not accept its own responsibility or
create some other machinery, as was
suggested by Shri Samar Guha. He
suggested, have a committes appointed
like the one for Kalinga awards; let them
do it and let some distinguished people
make those awards. 1 do not think that
that would be the proper way of doing it
1t is the Government which, on behalf of
the State, gives the awards and the Govern-
ment should take full responsibility for
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whatever it does and not leave it to some
other committec which they will not be able
to defend or accept in some cases.

SHRIJ, B, KRIPALANI : Why should
lhe:_r defend 7

SHRI SAMAR GUHA : Satyendranath
Bose will not be able to defend and know
who is a real scientist ! The Home Minister
or the Secretary will be able to defend !
Suniti Chatterjee will not be able to know
who is the best litterateur or eritic !

SHRI RAM NIWAS MIRDHA : The
present awards do not carry any titles nor
are their recipionts entitled to place any
words or letters before or after their names
to show that they are recipients of the
awards. The awards are in the form of
medals which could be worn on special
occasions,

As I said earlier. it is the duty of the
Government to give :ome sort of recogni-
tion to persons who  distinguish themselves
in the sphere of art, literature, public
service, sports and all the various allied
fields.

SHRI SAMAR GUHA : Who will
distinguish themselves by selling their
conscience to the Government and
becoming their puppet.

SHRI RAM NIWAS MIRDHA : If
the hon. Member would go through the
list of persons who have been given these
awards, I am sure he will find a lot of
persons upon whom he will look with
respect .and about whom he would not
like to atribute the words that he is
doing.

-SHRISAMAR GUHA : I have scanned
it and I do not do it for all. There are
great geniuses among them, Iam objecting
only to the process of selecting those
geniuses.

SHRI RAM NIWAS MIRDHA: Iam
glad that the hon. Member has accepted
that there are certain persons, probably a
large number of persons, in the list of
awardees, who deserve that honour and
but for those awards such distinguished
nationals of our country would have been
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deprived of the due recognition which they
have ultimately received.

SHRI PILOO MODY : What about
the others ?

SHRI S. 5. KOTHARI (Mandsaur) :
BEven as high an awaid as Padma
Vibhushan has in certain cases gone to
wrong people, It is regrettable.

SHRI RAM NIWAS MIRDHA : As
1 said, there can be difference of opinion.’
Questions appeared in this House also. Oa
a list of that nature, there will always be
two opinions whether certain persons
deserve or not, but, that is only &
marginal, a small number. People who
have good record of public service and
excellence in varlous spheres of activity
get these awards and I don't think there is
any necessity for totally abolishing them
simply because hon. Members would ‘not
agree to soms awards being givem to
certain people.

SHRI 5. S, KOTHARI : The Govern-
ment shonld ratiopalise the system of
awarding titles. The scrutinising committee
should include outsiders also, mnot
Secretaries only who become influenced.

SHRT RAM NIWAS MIRDHA : As
I said, certain inaccuracies have crept in
the statement of Acharya Kirpalani and
certain  other hon. Members and I think
itis my duty to point them out briefly. It
was said by Acharya Kripalaniji that
according to enquirics made from all the
living Cabinet Members of those days,
particularly,  Sarvashri Jagjivan Ram,
T.T. Krishnamachari and C.D. Deshmukh,
the proposal for institution of awards was
not brought before the Cabinet. This is
not correct becaus these Ministers were
present in a number of Cabinet meetings
where this queation was discussed.

SHRI J. B. KRIPALANI : Will that
note be kept on the Table of the House—
that such a decision was taken by the
Cabinet 7 '

SHRI RAM NIWAS MIRDHA : I
have the dates. ’
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SHRI J. B, KRIPALANI : You may
have the dates. But I want the note to be
kept on the Table of the House because
this is the information given to me by the
three-gentlemen  who were in the
Government.

SHR1 RAM NIWAS MIRDHA : 1 would
not go Into the various dates. [ would say
that Shri Jagjiwan Ram was present at six
out of the eight meetings of the Cabinet,
Shri C. D. Deshmukh was present at five
meetings and Shri T. T. Krishnamachari
at four meetings, when this question was
discussed. So, It is not corret to say......

SHRI J, B. KRIPALANI : If I am not
giving out a secret, 1 must tell the Speaker
that Mr. Jagjivan Ram himself told me
that this is a bad institution.

AN HON. MEMBER : Privately ?

SHRI J. B. KRIPALANI : Privately,
of course. Do you expect him to come and
say it here 7

SHRI RAM NIWAS MIRDHA : I
was merely trying to put the record
straight.

SHRI J. B. KRIPALANI : But the

record must be kept on the Table of the
House.

SHRI RAM NIWAS MIRDHA : 1
was trying to put the record straight that
the Cabinet Ministers who were named by
Acharya Kripalaniji attended the meetings
on various occasions when this question
was discussed.

SHRI N. DANDEKER (Jamnagar) :
Were these gentlemen present when the
Cabinet took the decision ?

SHRI J. B. KRIPALANI : That is the
whole point. If you want to deny it, you
can deny it by other means. But don't say
that I have fabricated it.

SHRI RAM NIWAS MIRDHA : the
Cablnet considered this at various times.
Various proposals came. They were
amended. Then they came to a decislons,
1 have got all the information as to who
were present and at what meetings.
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SHRI J. B. KRIPALANI ; Have you
got a record when it was decided ?

SHRI RAM NIWAS MIRDHA : Yes,
we have got a record of that also.

SHRI PILOO MODI : Then give out
the mames of those who were present.

SHRI J. B. KRIPALANI : Is it a
secret now ? It is not an official secret
neither is it a military secret.

SHRI NATH PAI : Like a sportsman
put it there.

SHRI RAM NIWAS MIRDHA : Well
sir. There is nothing to hide. As I told
you, not on one occasion but on various
occasions the gentlemen who were named
were present.

SHRI J.B. KRIPALANI : Please don‘t
contradict me on things of which 1 am
quite certain and of which you are not
quite cerlain because you have come quite
recently.

SHRI RAM NIWAS MIRDHA : [ am
going by the record of the Government.

SHRI J. B. KRIPALANI : I want the
record to be kept here.

SHRI RAM NIWAS MIRDHA : T
have given all the facts.

SHRI J. B. KRIPALANI : You have
given facts. But the record can be kept
here. (Interruptions),

SHRI RANDHIR SINGH : Was this
item considered in diflerent meetings ?

SHRI RAM NIWAS MIRDHA : |
can lay on the Table of the Houss the
dates when the meetings took place and
at those meetings which of the Ministers
mentioned here were present.

SHRI J. B. KRIPALANI : I want to
know whether it was a Cabinet decision.

SHRI RAM NIWAS MIRDHA : It
was a cabinet decision.

SHRI JL.LB. KRIPALANI : I want that.
You are golng to contradict me. Then you
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must have the decision in your hands.
Otherwise, how do you contradict me ?

SHRI RAM NIWAS MIRDHA : Well,
Sir. A certain distinction was sought to be
made by Mr. Salve that the criteria for
awarding decorations are not very clear
and that there is a patent fallacy in the
criteria, He said that Bharat Ratna is
awarded for exceptional service towards
the advancement of art, literature and
science  whether Padma Vibhushan is
awarded for exceptional and distinguished
service and the criteria should be rationa-
lised. For that, I have to say this : Bharat
Ratna decoration is awarded for
exceptional service towards the advance-
ment of Art, literature and science and in
recognition of Public scrvice of the highest
order, whereas Padma Vibhushan is given
for exceptional and distinguished service in
any field including service rendered by
Government servants. The distinction is
clear,

SHRI NATH PAI : Has not Acharya
Kripalaniji rendered outstanding service
towards the nation, outstanding public
service, to deserve at least three Bharat
Ratna awards ?

MR. CHAIRMAN We are not
discussing individual cases, I hope.

SHRI RAM NIWAS MIRDHA : Prof.
Sumar Guha said that Pandit Jawaharlal
Nehru was insulated because an exception
was made in his case when he was awarded
Bharat Ratna. Well, Sir, I thiok, this is
very unfair. There is no question of
insult involved in this. If there was any
person who deserved this high honour, it
was certainly Pandit Jawaharlal Nehru.
The exception made in this case was not
in the criteria of awardingjBharat Ratna,
The normal procedure is this. The Prime
Minister has to recommend the name and
then it goes to the President, As Pandit
Jawaharlal Nehru was himself the Prime
Minister at that time, the President
differed from this normal prescribed course
and on his own initiative he suggested the
pame of Shri Jawaharlal Nehru for the
award of Bharat Ratna, and I do not think
we should put any other meaning. I
would like to give this clarification, which

“should settls the matter.
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SHRI RANDHIR SINGH : It is the
greatest hooour (o the Award itself when
we give the award (o Pandit Jawaharla]
Nehru.

SHRI SAMAR GUHA You have
insulated Nehru by saying that he is an
exception. The President did not say about

his “contribution to art, literature and
science,

SHRI RAM NIWAS MIRDHA : Then
Sir, references were made to certain indi:
viduals and it was said that they got some
particular awards which they do not
deserve and all that. The name of Ritwik
Ghatak was given.... ...

SHFI.I S. M. BANERJEE : Why not
Hansraj Gupta as well, the Mayor of
Delhi, who was given the award 7

MR. CHAIRMAN : Let us not discuss
individual cases here, Let us not discuss
Ghatak's case or Hansraj Gupta's case. Let
us confine our remarks to general question.

SHRI RAM NIWAS MIRDHA : This
matter came up in the House on a number
of occaslons earller and I would not like to
ropeat what answer was given here. In
respect of certain expressions attributed to
him, he admitted he said, when he was in
a state of mental tension and it was due to
great mental pressure.........

SHRI PILOO MODY : Are awards
given to mentally deficient people 7

SHRI N. K. P. SALVE : In that cass,
one may be given to Mr. Piloo Mody. Mr.
Piloo Mody's case may also be sympathe-
tically considered.

SHRI RAM NIWAS MIRDHA : In
case of great artists, some times the margin
between genius and what  you can call the
other thing is rather thin. award was given
for undoubted artistic merit of the person.
If he says that he has said something in a
state of mental tension, we should take a
charitable view of it and we should accept
it and not make an issue out of it.

Shri Gujarmal Modi's name was
mentioned, and a lot of things were said
that bo was given an award at a time wheg
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there was labour trouble going on at Modi-
nagar and all that. The initiative for giving
the award to Mr. Modi came successively
from two Chief Ministers of U. P, Shrimati
Sucheta Kripalani and Shri Charan
Siogh.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : I hold all titles in contempt.
Only such pcople deserve it.

AN HON., MEMBER : That is the
reason why Bharat Ratna has not been
conferred on Shri Kripalani.

SHRI RAM NIWAS MIRDHA
Before including Shri Gujarmal Modi's
name in the list of awards on the Republic
Day, 1968, the President’s Secretary had
discussed the matter with the Secretary
to the Prime Minister and the Home
Secretary. The Home Secretary had then
suggested to the President’s Secretary that
it should be ascertained whether Chief
Minister Charan Singh would still stand
by his recommendations because of certain
occurrences In  Modinagar, which meant
the labour trouble, The President's
Secretary consulted the Chief Minister,
and the letter had confirmed that he stood
by the recommendation made by him
earlier and that the award would be
well deserve.

SHRI S. M. BANERIJEE : Charan
Singh was the charan of Mr. Modl at that
time.

SHRI PILOO MODY: That Mod!
is ‘M-0-D-1."

SHRI RAM NIWAS MIRDHA :
There Is one small inaccurancy which I
would like to point out. Shri H, N.
"Mukerjee made a point that C. K. Nayudu
was given Padma Shri but Vizzy was given
Padma Bhushan. This is no correct. Both
wore given Padma Bhushan. Nayudu was
given in 1956 and Vizzy in 1958,

SHRI RANGA : Since the hon,
Minister is going into all the details, I am
just tempted to ask him whether it is not

.inappropriate for a Prime Minister
‘to while continuingto be Prime Minister
_allow a_title to be conferred_upon, himgplf.

SHRI K. NARAYANA RAO: That
was why an exception was created, and
that was misused by Sh:i Samar Guha......

SHRI RAM NIWAS MIRDHA: 1 have
already tried to explain the position. The
President on his own initiative did it.

SHRI SAMAR GUHA : What did the
hon., Member say 7 He had referred to me.
I would like to listen to what he said.

MR. CHAIRMAN : Let him not
listen, The hon. Minister may continue.

SHRI RAM NIWAS MIRDHA : There
were a lot of other points, but 1 would not
like to take the time of the House in deal-
ing with them. I would most respectfully
request Shri Kripalani that he may not
kindly press his motion. These awards may
give rise to controversies and somelimes
there may be more than one opinion about
certain persons, but so far asthe basic
validity of the awards is concerned, there
is no doubt because the State has the
responsibility, and if I may say so, even
the duty to award persons who distingulsh
themselves in the wvarious spherea of
national eandeavour.

SHRI PILOO MODY : I have a reco-
mmendation to make, after listening to the
hon. Minister. Bharat Ratna should be
awarded to Prime Minister Shrimati Indira
Gandhi and the Congress president, Shri
Jagjiwan Ram.

SHRIS. K. TAPURIAH: And also
to Shri Sanjay Gandhi who has made a
car on paper. '

SHRI SITA RAM KESRI: Padma
Shri should be conferred on Shri Piloo

- Mody.

SHRI RANDHIR SINGH: Piloo
Mody should be given an award for being
the fattest person,

MR, CHAIRMAN: Let us have
serious discusslon on this subject. Now,
Shri J. B. Kripalani.

17.00 hrs. ;

_ SHRI J, B. KRIPALANI: I ‘am
saylog what I am going (0 say today an the
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conclusion of this debate not to win a
point in an argument. [ am saying it in
sofrow,

An hon. member of this House—and I
suppose we are all  honourable—accepted
thefBill, He gave notice of an amendment.
He told me that he liked the Bill. I told
him I accepted his amendment. After that
I do not know what happened. That he
should have obeyed the party whip and
voted against the Bill, I can understand.
That is done every day. We have got used
toit. Butto makea speech againstlit, I
think, was not very honourable. But what
is to be done about it ?

SHRI NATH PAI : Which is that
amendment. He noed not tell us who the
the member is but only which is the
amendment.

SHRIJ. B. KRIPALANI : 1 want that
to be listeaed to in as much silence as
poasible.

1 have heard that there is honour even
among thieves. But today 1 am sorry to
say there is no honour left in us, politicians
of India. The member who accepted my
Bill and who tabled an amendinent which I
accepted, still made a speech against it ;I
ask Why ? He was so ashamed that he
wanted to indulge in humour, at whose
expenss 7 At the expense of Shrimati
Kripalani, as if Shrimati Kripalani had
brought forward this Bill. I have brought
the Bill and T am responsible for it. Neither
Shrimati [Kripalani is responsible for my
action, nor am I responsible for her action.
She being in the Government followed a
government policy of giving a title to sume
body who did not deserve it. But it is not
for the Minister to remind me that ‘your
wife did it." who ever did it was wrong.

May I tell this friend of mine that she
herself was offered a title which she
refused, whether with thanks or without, 1
do not know. This House must know that
Rajendra Babu himself went to the
Maulana’s house to induce him to accept
a title; but the Maulana thought that the
Maulanaship as indication of his great
scholarship was coough for him, He did
Dot want a title.
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There is another honourable man, a
journalist. His name is Chelapati Rau,
He was offered a title. He refused,
What did he say ? He said: ‘'If |
accept this title, call it what you will,
award or anything else, my freedom as an
editor wili be lost. Even il my freedom is
not lost, people will suspect that I am
writing in favour of Government, because
of the receipt of the award. It isnot
what he thinks of himself but what people
think of him that cunted with him. There

are many other examples where these titles
have been rejected.

The honourable man to whom [ referred
wanted to teach me English. He contended
that award is not distinction. You will
remember that I quoted Shri Sri Prakasa
about it. He says distinctions, decoration
and titles are the same thing; there is no
difference between them. I challenge
Government to show me any Minule of
the Cabinet where this was sanctioned. I
challenge it again today. I am responsible
for what I say. This was done by exccutive
action even il it was done by the Cabinet
which 1 deny. They had no 1ight to go behind
the Constitution or at least behind the spirit
of the Constitution and say that these
awards are not prohibited, I say that
these awards arc being used by persons as
prefixes and suffixes o their names. When
we get invitations, they state that this man
is so-and-so with such and such an award.
‘When the Government itself uses these in
protocol, how can you say that these are
not titles. Are you going to teach me
English 7 I know enough of English and 1
know that you are wrong and I am right.
Do you mean to say that these awards are
not distinctions * Has anybody the guts to
say that they are not distinctions 7 When
they are hung in the drawing rooms, in
offices, when they carry them with them-
selves, how can you say they are different,
how can the Government say they are
different 7 That is nonsense,

I said and 1 repeat that Sardar Patel
said that these titles, that these decorations,
degraded our people. He said definitely
that it was not a question of the then
Government, This iron man who tought
that the Congress Government would last
till eternity and that he could do no wrong.

wanted 1o prohibit any future Government,
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because Governments change in a demo-
cracy, from degrading our people. The
Sardar said like this and these people say
that these things have not degraded our
people.

The Minister had the guts, had the
cheek, to say that these awards have been
given properly by the judgment of the
Government, The unprejudiced  judgment
ot the Covernment | doubt, Remember
that artist who abused Gandhiji in the
foulest language and who, alwer he got the
award, said that his head was not inits
proper place, when he wrote it; but 1 say
that his head was never in iws propzr place,
I hold that it is because that men wrote
what he did and pothing was done, that
Gandhiji's statues are being burnt and
destroyed. When the youong men saw that
those who abused Gandniji were given an
award, they began demolishing Gandhiji's
statues, destroying Gandhiji's books and
literature, Then they thought that they had
to be logical. They then dishonoured
Rabindranath Tagore and C. R. Das and to
that brave man who crealed an army out-
side India, Subash Bose. Whom have
these young men not disrespected ? 1 say
that the ongin of it all was when this
man was given a title. Do you mean to
say that a artist has no social duties to
perform, that he could only show his art,
even when he was mad, by abusing
Gandhiji 7 Is this the way that artists
should be have ? Every man in society,
whether he 1s an arust or scientst or
school teacher or even a degraded politcian,
has some social duues to perform. Other-
wise, they have no right to be in society,
I hold that this Governmznt 1s responsible
for the destruction of ihe statues of our
great men by awarding to an  artist a
title.

This Government is creating convens
tdons that would stand in their way., When
the gicat Vallabh Bhai wught that this
Goverament migal change,  these pueople
think that it will never caoange.  Toey are
creating harmiul convenuons.  Why do
they do that 7 Becaus: tiey think that
they arejgoing to live for ever. They do not
know that the are gasping lor breath and
shey have to keep the cylmder of oxygen
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by their side. And who supplies the
oxygen 7 My friends of the Communist
party and other communalist and casteist
partics. These are supplying you, this
Government with oxygen because, they
are gasping for breath. You are suffering
frum a diseasc which cannot be cured even
by vperation; you are suffering from cancer,
You do not know your days are numbered.
You arc alrcady dead, as Sri Krishoa
toid Arjuna : **all these people are dead; 1
have killed them; you be only nimitha
mathra, because in my eternal form 1 have
akgcady killed them.” Remember death
is hanging on you. But how are you going
to remember 7 Yudhistira was asked by
Kal: what is the most curious thing in the
world ? If you do not give a proper reply
to it, you will be destroyed. Yudhistira
said : “'the most curious thing in the world
is that we see everybody is dying but we
think we are going to be immortal.” This
Government thinks that all other Govern-
ments fall, they fall in Europe, they fall
in Africa every day but these people are
going to live for ever. Therefore, they
plague us with conventions which are
against what our Founding Fathers did.
They think they are cleverer than our
Foundiog Fathers. Sardar Vallabhai Patel
thought that some other Goveroments
might come and they might destroy the
good work they had done and that they
should make 1t impossible for them to do
50.

1 shall tell you one other thing; let the
House hear it. | made a very sporting
offer tu the whip of the ruling Party : you
tell me that your Goveronient is going to
issuc a whip against this Bill ; I shall with-
draw it. He said: 1 shall consult the
Prime Minister.” [ said: Let then the
Prime Minister write to me that she does
not want this Bill and I would withdraw
it." Because I know that they will have a
majority and they will call in through the
bell everybody; I cannot call anybody as
1 belong to no pirty. They may come or
may not come, I made sporting offer.
Why did 1 do that 7 Because I am not like
the Den Quixote of this party, Cong(0). I
do not want to fight with the favoured of
the Gods, Uper and Niche, up and down,
those who cousider themselves to be saints,
yogis and people of reaiisation: I did not
want to do that, 1f 1 wanted I could rely
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upon God but how can I rely upon God ?
1 know that a foolish young man, if he has
a glib tongue, and a silly woman who has
a good face can undo the work of God
and disunite those whom God has united
in holy wedlock, Therefare, I appeal to
this House. 1 know how God's work is
being undone in a few hours, Ido not
want to go into that here. [ appeal to this
House. PFortunately, today there is no
question of following the whip of the party.
It has beens declared that you have the
right of conscience. T appeal to that right
of conscience. Let me tell you 1 your Prime
Minister has said that when the right of
consclence is exercised, not in favour of any
material gain for yourselves, it is justified,
She told some princes in her party, you are
exercising your conscience in order to safe-
guard your feudal interests and your
monetory gains. I say now : none of you
can be charged of having exercised your
conscience in favour of the Bill for material
gain, except those who are expecting
titles.

I hope the majority of you are not
accepting titles because my koowledge, so
far asit goes, Is that Members of Parlia-
ment usually do not get these titles.
There was one man who got a title in the
upper House, but he was a money-bag, and
he was supported by a Minister. T do not
want to give his name.” (Interruption) Don’t
interrupt me.

I gave them a sporting offer. They
have not acccpted that offer. 1 give a
sporting offer to those who are in the ruling
party that you exercise your conscience,
and you will not be exercisiog it for your
advantage but for a national cause, so that
our people may not be degraded, so that
there may be no possibility of degrading
them.

Division No, 18]
Absabam, Shrl K. M.
Amat, Shri D,

Amin, Shri R. K,

AYES

(Abol.) Bill

Qur Minister, who intervived, is a
young man; what should I say to him ? He
said that the Govecrnment docs it by its
own intuition. [ do not know where
that intuition comes from, when titles are
given to brewers in our country ! I May
admit that that artist had some brain.wave
or whatever you call it, but why titles are
givenin a couatry which swears by pro-
hibition which swears by Gandhiji, to
brewers 7 T can understand titles being
given to capitalist or this, that and the
other man but how can you give titles to
brewers 7 Can therc be two judgments
in this in a country which swears by
prohibition T This is not a judgment
that comes from the your head. Thisis
not a judgment that comes from your
heart. This is a judgment that comes
from your bellies, and we know what
comes out of the bellics.

I have no objection to your rejecting
the Bill. T will not want even a vote on it.
You wvote as you like, but tell you in a
good cause there is no defeat. The world
will know that when you talk of socialism
when you talk of democracy, you are the
greatest humbugs going, the most sanctimo-
pnious humbugs living in the world. You
do many things that are against socialism,
against democracy. This will be one more
thing, and it may be, for aught T know,
the last nail in your coffin.

With these words, T commcnd this Bill
for the acceptance of the house.

MR, CHAIRMAN : The question is :

**That the Bill o provide for the
abolition of the practice of conferring
by the State decorations, such as Bharat
Ratna, Padma Vibhnshan, Padma
Bhushan and Padma Shri, and for
matters connected therewith, be taken

into consideration.”
The Lok Sabha divided 3

[ 17.23 irs.
Amjad All, Shri Sasdar

Arumugam, Shd R. S.

Basu, Shri Jyotirmoy
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Basu, Dr. Maitreyee
Bhagaban Das, Shri
Bhanu Prakash Singh, Shri
Chakrapani, Shri C. K.
Dandeker, Shri N.
Daschowdhury, Shri B. K.
Daas, Shri C.
Deo, Shri K, P, Singh
Devgun, Shri Hardayal
Dhandapani, Shri
Digamber Singh, Shri
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shri A, K.
Goyal, Shri Shri Chand
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Himatsingka, Shri
Jha, Shri Shiva Chandra
Joshi, Shri 5. M.
Kandappan, Shri §.
Katham, Shri B. N.

Kedaria, Shri C. M.
Kothari, Shri S. S.
Kripalani, ShriJ. B.
Kripalani, Shrimati Sucheta
Kundu, Shri S.

Kunte, Shri Dattatraya
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M , Shri Vist ha

Modak, Shri B. K.

Mody, Shri Piloo
Mukerjee, Shrimati Sharda
Naidu, Shri Chengalraya
Nath Pai, Shri

Nayanar, Shri E. K,
Nayar, Shrimati Shakunua
Parmar, Shri Bhaljibhai
Patel, Shri J. H.

Patedia, Shri D. N.
Pramanik, Shrl J. N.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ranga, Shri

Sarma, Shri A. T.

Sen, ShriP. G.

Sharma, Shri Beni Shanker
*Shashi Bhushan, Shrl
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Sheo Narain, Shrl

Singh, Shri D. N.

Solanki, Shri 5. M.

Sondhi, Shri M. L.
Tapuriah, Shri 5. K.

Thakur, Shri Gunanand

* Wrongly voted for AYES.
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Achal Singh, Shri

Ahmed, Shri F. A,
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barupal, Shri P. L.
Basumatari, Shri
Baswant, Shri

Besra, Shri S, C.
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K,
Chandrakar, Shri Chandulal
Chavan, Shri D. R,
Chavan, Shri Y. B.
Dalbir Singh, Shri
Damani, Shri S, R.
Dasappa, Shri Tulsidas
Deshmukh, Shri B. D,
Dhuleshwar Meena, Shri
Dixit, Shri G, C.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram

Ghosh, Shri P. K.

NOES
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Ghosh, Shri Parimal
Gohain, ShriC. C.
*Gudadinni, Shri B. K.
Hanumanthaiya, Shri
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shrl V: N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Kamble, Shri

Karan Siogh, Dr.
Kasture, Shri A. S,
Kearl, Shrl Sitaram
Kinder Lal, Shri
Kotokl, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Mahajan, Shri Yadav Shivram
Mahighi, Dr. Sarojini
Mandal, Dr. P.
Maadal, Shrl Yamuna Prassd
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*Wrongly voted for NOES,
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Mane, Shri Shankarrao
Marandi, Shri

Mishra, Shri Q. S.
Misra, Shri S, N.
Mohan Swarup, Shri
Muhammad Ismail, Shri M.
Muhammad Sheriff, Shri
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pant, Shri K. C.
Paokal Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao

Patll, Shri S. B.

Patil, Shri 8. D.

Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. M. L.

Rao, Shri K. Narayana

Rao, Shri Mathyal
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Rao,Dr.V.K. R, V.
Reddy, Shri Ganga

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
Sadhu Ram, Shri
Salve, Shri N. K. P.
Sankata Prasad, Dr.

Sayeed, Shri P. M.
Sethl, Shri P. C.

Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shastri, Shri Ramanand
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, ShriS, N.
Siddayya, Shri

Sinha, Shri Mudrika
Sonar, Dr, A, G,
Sonavane, Shri
Sudarsanam, Shri M.

Surendra Pal Singh, Shrd

Suryanarayana, ShriK,
Swaran Singh, Shri
Thakur, Shri P, R.
Tlwary, Shri K. M.
Ulkey, Shrl M. O.

Virbhadra Singh, Shri
Yadav, Shri Chandra Jeot
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MR. CHAIRMAN : The result* of
the division is : Ayes : 61; Noes : 115.

The motion was negatived

17.22 Hors.
CONSTITUTION [AMENDMENT) BILL

(AMENDMENT OF ARTICLES 32 AND 226)

MR, CHAIRMAN : The House will
now take up the Constitution (Amendment)
Bill by Shri Tenneti Viswanatham.

SHRI TENNETI VISWANATHAM
(Visakbapatnam) : Sir, ] beg t0 move :

“That the Bill further to amend
the Constitution of India, as reported
by 3elect Committee, be taken into
consideration."

In so doing, I would like to say a few
words in support of the Bill, When this
Bill was first introduced, there wasa
discussion upon the general principles.
Then it was referred to a Select Committee,
The Government also supported its
reference to Select Commitiee

The Bill has got a very limited purpose,
Article 32 has a very unique clause, clause
(1), & provision generally not found in other
Constitutions. Tt says :

*The right to move the Supreme
Court by appropriate proceedings for
the enforcement of the rights conferred
by this Part is guaranteed.”

I want to lay particular emphasis on this
portion, The fundamental rights are
generally enumerated in many constitutions
but it is only in our Constitution
that it has beeo specifically stated that the
right to move the Supreme Court for the
enforcement of the fundamental right is
itself a fundamental right, As justice Raja-

gopala Ayyangar has stated in one of the
cases decided in 1964 :

“....-once it is proved to the
satisfaction of this court that by State
action the fundamental right of a
petitioner has been infringed itis not
only the right but the duty of this Court
under Art, 32 to afford relief to him by
passing appropriate orders in that
behalf. The right piven to the citizens
to move this Court vader Art, 31 1is
itsell a fundamental right and the same
cannot be circumscribed or curialled
except as provided by the Constitution,
It is inappropriate to cquate the duty
imposed on twis Court to the powers
of the Chancery Court in England or
the equitable jurisdiction of the
American Courts,"”

In England there is a Court of Chancery
where there are  discretionary remedies
given becaue it has no written Constitution,
In India the position is different, There is
no question of discretion bere, The rights
are stated in the Constitution, The courts
do not get any rights beyond what is stated
in the Constitution and no one bas got
the right to curtail any of the rights given
to the courts under this Constitution. There-
fore, the attempt by certain judges to
equate the discretionary jurisdiction of
equity courts with the constitutional obli-
gation of the courts in India is wrong. This
is what justice Rajagopala Ayyangar says :

“Itis inappropriate 1o equate the
duty imposed on this Court to the
powers of the Chancery Count in
England or the equitable jurisdiction of
the American Courts. A duty imposed
by the Constitution cannot be compared
with discretionary powers. Under Art.
32 the mandate of the Constitution Is
clear and unambiguous and that
mandate has to be obeyed. It must be
remembered, as emphasized by several
decisions of this Court that this Court
is charged by the Constitution with the
special responsibility of protecting and

#The following Members also recorded their votes:—
AYES : Shrimali Suseela Gopalan and Sarvashri S, M. Baoerjee, Mobammad Ismail

and B. K, Gudadinni;
NOBS : Shri Shashi Bhushan,



